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(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF IWS MAHAJA]'{ STEEL
FURNACE PRTVATE LIMTED

Sl. No. PARTIcULARS DETAILS

1 Name of corporate debtor VI/S MAII{IA]V STEEL FURNACE PRIVATE
LIMITED

) Date of incorporation of corporate debtor )61051?lrr

3. Authority under which corporate debtor is

incorporated /
Resistered

RoC-Chandigarh

4. Corporate IdentityNo. / Limited

Liability Identification No.of corporate

debtor

'J27 
320P820 I I PTC03 503 5

5. Address of the registered office and

principal office (if any) ofcorporate debtor

CPP. D}IANDARI KALANI RAILWAY
STAT:ON, ADJOINING R.V
INTERNATIONAL, G.T. ROAD
DHANDARI KALA}.I LUDHIA}.IA PB

1410111IN

6.

-Date 

of closnre of Insolvency Resolution
Process

19.04.2023

7. Liquidation corlmencement date of
comorate debtor

10.04.2023

8. Name and registration number of the
insolvency professionalacting as

liquidator

Mr. Prem Chand Goyal
lP Registration no. IBBL/IPA-O0 I /IP-
? 0 17 80 I 20 L9 -2020 / 127 | 0

9. Address and e-mail of the liquidator, as

registered with theBoard

Address: House No 1-F, Adjoining
Municipal House,
Model Towq Patiala, Punjab-I47001
Mobile Number: 98t362t7 82

Email: ocs47 7 58@,e5f.tail.com

10. Address and e-mail to be used for

conespondence with the liquidator

A,ddress: Unit No: A-204, Second Floor,
Elante Offices, Plot No. 178-178A,
tndustrial Area Phase I, Chandigarh -

160002
Email:ip.@

ll. Last date for submission of claims ,.0.05.2023

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench has ordered

the commencement of liquidation of the M/S Mahajan Steel Furnace Private Limited on

20.04.2023.

The stakeholders of M/S Mahajan Steel Furnace Private Limited are hereby called upon to submit

their claims with proof on or before 20.05.2023, to the liquidator at the address mentioned against

itemNo.l0.

The financial creditors shall submit their claims with proof by electronic means only. A11 other

creditors may submit the claims with the proof in person, by post or by electronic meatrs.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted

process under the InsolvencY and

Corporate lations,

2016, shall be deemed to be submitted under section 38

Liquidator in the matter of M/S Mahajan Steel Furnace

Date:21.04,2023
Place: Chandigarh

by such a stakeholder during the corporate insolvency resolution

Bankruptcy Board of India (Insolvency Resolution Process for

IP Registration no. IBBI/IPA-o0 I AP -P 0 I 7 80 I 2019 -2020 I 127 I 0


